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1* *972 JA (SS)   One officer not rooted for 
ant of vacancy.

*97 JA(SS) 9 7 To officers not rooted for 
ant of vacancies.

> 197* JA CJS) 
(Revieed in 1972)
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*5 197 JA 0 2 One officer refused rootion 
and three officers -vrrc already 
a ointed to JA as direct 
recruits.
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The D C had e anelled all the 
eliible officers irresective of 
the nuber of vacancies. As 
there ere only 10 vacancies 
onlvro officers ere rooted.

197 rade-rr 5 Soe of the vacancies reserved 
for SCST are to be dereserved 
ith the concurrence of D  
AIR after hich the reainin 
officers ill be rooted.

*0 1972   rade-ill 
(Revieed in 1972)

11a 0 The DC had e anelled all the 
eliible  officers irresective 
of the nuber of vacancies. 
A* there ere only 0 vacancies 
only 0 officers ere rooted.

1 197 rade-Ill *

Verdict of Sure e Court reardin its
oers to rant Secial Leave to 

A eal

1075. SHRI . V. KRISHNAN

SHRI K. MALLANNA

Witt the Minister of LAW, JUSTICE 
AND COM AN A AIRS be leased 
to state

(a)  etter it is a fact that  ov* 
*nunni have not acceted the Sure e 
Court's reuest to tetter its oers to 
rant secial leave to a eal fro any 
Jud ent on any atter and

Cb) if so, the detail* reardin the 
aruents in this reard

MBflSOTt O LAW, JUSTICE 
0 K  A AIRS (SHRI 

SSANTI BHUSHAN) (a) and *. It

a ears that the reference is to the 
su estion ade by the Chief Justice 
of India recently at the All India La 
Seinar held in Cochin that Secial 
Leave etition to the Sure e Court 
should lie only aainst decisions Ten
dered by the Hih Court under Article 
22 of the Constitution and that a
roriate aendents should be ade 
to, Article 1 of the Constitution for 
the sae. If so, the su estion ade 
by the Chief Justice cannot be treated 
as a roosal ade by the Court to 
the overn ent and the uestion of 
overn ent accetin or not accetin 
the sae does not arise.

So eti e in 1977, a roosal had 
also been received fro the Court su
estin that Articles 19 and 15 of 
the Constitution should be aended so 
at to enable the Court to fra e fcule*
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to either exressly liit or reulato 
the exercise of extraordinary juridie- 
tion of the Sure e Court under Arti
cle 1 in various tyes of cases.

This roosal as out to the Leaders 
of the O osition durin the course of 
the discussions on the  Constitution 
A end ent Bills. But as it did not 
find eneral accetance, the roosal 
as not roceeded ith further.

Suersession of Senior Enineers in 
selection of Deuty Chief Enineers

10757.  SHRI RAJ KRISHNA DAWN 
Will the Minister of IN ORMATION 
AND BROADCASTIN be leased to 
state

(a) is it a fact that in the Deart
ental ro otion Co ittee  of the 
selection of Deuty Chief Enineers in 
All India Radio and Doordarshan a 
lare nu ber (2) of Senior Enineer
in officers have been suerseded by a 
very junior enineer

(b) if so, hat is the basis of such 
$n unusual action in the case of officers 
ho have underone a nu ber of selec
tion rades earlier,

(c) hether overn ent has receiv
ed reresentations fro the affected 
officers and hether these have been 
revieed individually by an indeen
dent authorised rather than the sa e 
selection co ittee

(d) hether the nors of the D C 
are the sae each year or hether 
these differ year to year hat ere 
the nors last year and

(e) is there any liit to the extent 
of suersession or it is un-liited

THE .MINISTER O IN ORMATION 
AND ' BROADCASTIN (SHRI I* K. 
ADVANt) (a) to (e). A roosal as 
sent to. the Union ublic Service Co- 
lf$ .$y overn ent for convenin 
a eetin of the Deart ental ro o
tion . Co ittee for rearin a anel 
of 10 officers of the cadre of Senior 
Enineer in All India RadioDoordar-

shan (Rs. 1500—100) for ro otion ten 
the cadre of Deuty Chief Enineer 
(Rs. 100-2000). The eetin of the 
D..C., ith a e ber of the UJLCL 
as Chair an, as held in the UJ.S.C 
on 1--1979. The D..C. considered the 
confidential reorts of 0  senior ost 
eliible officers and reared a anel 
of 10 officers for an eual nu ber of 
vacancies exected to arise durin 12 
to 1 onths fro the  date of the 
eetin of D..C  In this anel, the 
officers ho as at S. No. 12 in the 
seniority list of Senior Enineers as 
laced at . No.  suersedin 2 offi
cers.

2. A nu ber of reresentations ere 
received fro  the affected officers. 
These ere exained and it as felt 
that such suersession as not unusual 
in overn ent service and as strict
ly accordin to rules on the subject. 
urther, the D.C. as resided over 
by a e ber of the U..S.C. There
fore, the uestion of reviein  the 
anel on the basis of the reresenta
tions received does not arise

. The rocedure to be observed by 
Deart ental ro otion  Co ittees 
for drain u select lists for ro o
tion by the selection ethod has been 
laid do n by overnent. The D. C. 
dras u the anel for ro otion on 
the basis of assessent of the record 
of ork and conduct of the officers 
concerned  The extent of suersession 
is liited to the nu ber of officers 
considered by the D..C. for the ur
ose of drain u the anel.

Caacity utilisation of co er andter 
at Khetrft and inc a eittn fn aoe at 

Via

1075.  DR. . V. ERI ASA M Will 
the Minister of STEEL AND MINES 
be leased to state

(a) the caacity utilisation of the 
co er s elter at Khetri and the inc 
s eltin furnace at Via at resent 
and

(b) the stes taken to, reach 100 r 
cent caacity utilisation at these to 
laces




